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CB'4frtAL Ai.)\\INisTrl.AflVE frUB~AL. ALLAHABAU sB-JcH 

* * * 
Allahabad ; uate:i this 11th day of February, a>OO 

Uri gi nal APpli ca ti on No.1075 of 1997 

vis tri ct ; Lye kn9Y 

Hon• ble Mr. Justice Neelam sanjiva rte:idy, V.C. 

Hon• ble '"'r. s. ai:;was, A.M. 

l· Ani l Kumar si ngh 1 ?/_ o sri Vi shwana "h Singh, 
W_ o K.P. stngh, 
d/O (.(r. No.Pr-33-B, Barha dailway Colony, 
Alambagh, L uckne>N. 

2. Brij esh Kumar Y ad av, 
s/ o sri rladhey Shy an Y adav, 
if./ o Vill-Mohariy a 
.P.u. fharwai, ui.strict-Allahabad. 

3. 

4. Mahencira singh, S/ o shri Shiv 1\Jath 
d/o C-56, Mehjauri t:;o1ony, Ieliarganj, 
Allahabad. , 

( sri AshOk MOhiley, Advocate) 

• • • • • • 

versus 

Gener al '\\an ager, l''<I or th ern rl.ai lw ay , 
BarQ:ia 1-k>use, New .)elhi. 

APplicants 

2. rlaJ.lway B.ecrui tment soard, through its 
Chairman, Annexe Bui !ding, ~ Uffice COmplex, 
Allahabad-

3. shri sP saroj, Chairman, nail~ay .tlecrui tment 
Board, Annexe Building, ~ Uffl.Ce complex, 
Allahabad. 

4. Uni on Of l n.li a through seer etary , 
Mini. st~ of Railwaysr.. Railway Board, 
Hail Bhawan, ''4ew Jelm. 

( sri Prashant jviathur,sri Suihir Agrawa, 
sri SK Mi·shra, sri V.B. Kesharwani, "1voCates) 
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6v Hon• bl e Mr, Ne el ;p San ji va tl.e.1dy , V. G. 

Heard counsel for both sides. 

2. counsel for the parties submit that this lli\ has to 

be decided on the basis of the order passe:i by this Iribunal 

in UA 1~ o. 727/ 1995 and l>A ,~0.635 of 1997, which were decided 

on 30-8-1999. Paras 7 and 8 of the said order readJ as 

f oll<>Ns:-

•7. we have considered an affidavit filed by the 

present Chairman Of rlailway Hecrui tment soard and it 

has been menti onej in the affidavit that there was 

certain irrefutable which proves beyonct dOubt that 

gross irregulari ti. es an1 malpractices were conct uc ted 

in the processing of results of the written examination. 

A reference has been m~e to the cOmmon orders ~assed 

for u. A. Nos, 398/9 7 and 461/9 7. Ihe Railway soar:i 

was directej to coru u:; t the enquiry into the allegation~ 

Of irregularities con:tuctej in the said examination 

within a peri Qi of six months frc:m the date of the 

order. lt is stated that the .Kailway soard has already 

got the enquiry conducted and has cQne to the conclusir 

that in view of the serious irregularities anct mal-

pra cti cess cQnmitted in the processing of selection for 

t.he post Of Assistant station Master the examinati. on 

need be cancelled an:t re..examinati. on was required by 

callin.g all the cartiida tes who had appear~ earlier. 

a. v~ e had examineJ the issues in UA 1\J o. 398/97 

afld 461/97 earlier anJ in that order we had notej that. 

the ftailway BOard had enquired iitio 12 examinations 

cOClducte:i by Railway tl.ecrui tment soard, Allahabad al'ld 

had cancelled the selection because of mass irregular! ti 

Ihe affidavit filed by the present Chairman of Railway 

Recruitment Board and the record prOctuc&d by the applican 
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in u.A. No.635/97 confirms the findin.g reache::i in those 

two original applications. v"e, therefore, direct that 

Railway soard on the basis of enquiry cOf'lducted into 

the examination held for selection of Assistant s tation 

Master vide r~ otice No.3/95-96, Category-01 an::i the 

result publishEti vide l)Otifi cation date::i 23-3-97 shall 

take an appropriate decision regarding cancellation of 

the examination in the li ght of enquiry already made by 

~hem. In case they decide to cancel the entire selection 

the .i:nterest of canctidates .. ho a ~peared for the said 

examinati. on shall be protected 'of gr anting relaxation J 
of age, if necessary.• 

i' 

' 3. 1 n vi~ of the above pos ti/on, the respondert. s did · 

not take any c onsequen·t procee::iing after the written 

examinations whi ch have been in dispute. Therefore, ~i...-..; 

we direct the Railway soard t o set aside the selection, 

process c ommenced aClJ procee:l}/f% afresh for selection 

Of the posts as per Rules. The rtailway aoard is also 

further directed to give age ~ rel 0 xation to all the 

candidates who had made ap fJli cation earlier for these 

posts. The UA is disposed acc ordingly as abo~. 

4. 1 n the facts afld cir cums tanc es Of the case, the 

parties shall bear their ONO costs. 

.J)Ube/ • 

J.~ 
Member (A) Vice Chairman 
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